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O R D E R 
(Virtual Mode) 

28.01.2021   On record, there does not appear proof of service of Notice 

on Respondents 3 to 6 after initial Order of issue of Notice was passed on 6th 

August, 2019. The Appellant needs to pay the process fee which does not 

appear to have been paid. The Appellant to make efforts and complete service 

on Respondents 4 to 6 also as they have been arrayed as Respondents.  

 In the meanwhile, the Counsel for Appellant and Respondents 1 and 2 

to file written submissions and copies of the Judgements as were directed on 

11th January, 2021, within two weeks.  

 The learned Counsel for Intervener who has filed I.A. No.970 – 971 of 

2020 refers to para – 6 of the Application to submit that he had withdrawn 

the Appeal with liberty to file Intervention Application. Copy of the said Order 

is not on record. The Intervener may file copy of the same.  



-2- 

 
 Counsel for Intervener submits that the Intervener is custodian of the 

property concerned under the SEZ Act. This is disputed by the learned 

Counsel for the Appellant claiming that the property has been seized by the 

Appellant.  

 It would be appropriate that the Appellant files response to I.A. 970 – 

970 of 2020 within two weeks.  

 List the Appeal ‘for admission (after Notice) hearing’ on 26th February, 

2021.  

 

  

    [Justice A.I.S. Cheema] 

      Member (Judicial) 

 
 

[V.P. Singh] 
Member (Technical)  
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